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BEFORE_THE_CENTRAL ADMINISTRATIVE TRIBUNAL

GUILE STAN BIDG,NO.6, 4th FLR,PRESCOT RR,FPORT.

MUMBAI-400 001,

ORIGINAL APPLICATION NO3:777/98.

DATEDCTHE 11TH DAY OF FEBRUARY, 1999,

CORAMtHon'ble shri Justice R.G,Vaidyanatha, Vice Chairman,

shri Prasanna Kamar [Dash,

surveyor of Works(c),

Office of the superintending

Engineer C.CQV\TQO

All India, Radio. Mumbail, eeoe Applicant.

By Advocate shri K,R.Yelwe, .
v/Se

1, Union of Indig through
The sSecretary to the
Government of India,
Ministry of Information &
Broadcasting,

2+ The Director General
All India Radio,
Ministry of Information &
Broadcasting, New Delhi,

3¢ The Director of Estates,
Directorate of Estates,
New Delhi.

4, The Estate Manager,
Government of India, .
C.G.0.Building, ,
Murbai, - o ‘ees Respondents,

Advocate shri §.S.Karkera-R-1 & 2.
Q»%Bgy Advocate shri V,S.Masurkare.3 g 4 W
7

YORDER{
I Per shri R.G.Vaidyanétha,v.c. X
Heard comnsels appearing ob both sides.
This is an application for allotment of quarters
namely type-IVe. Now the respondents have stated that the
applicant's name has been incorporated in the wait list
of officials for allotment of quarters.- The learned
counsel for responden?galso submits that applicant will
be allotted suitable quarter as per entitlement and
as peézyurn. It is also brought to my notice that

respondents have already allotted hostel type accomodation

to the applicant as a stop gap arrangement., as per



&

-2 -
allotment letter dated 30/11/98.
24 - In the circumstances, nothing further needs
to be done in the present application. i’herefore, the
OA is disposed of at the admission stage in view of
the statement of the respondent's counsel that the

applicant will be allotted quarter as per his entitlement e

as per seniority in the wait list. No costse,
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